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District:-Sonitpur 
 

IN THE COURT OF JUDICIAL MAGISTRATE FIRST CLASS, TEZPUR, SONITPUR 
 

MISC CASE No.20/2009 
 
FIRST PARTY:- Smti Purnima Borah Das  
Versus 
SECOND PARTY :- Sri Tarun Das  
 
Present: Smti. Bijaya Khakhlary, 
 J.M.F.C., Tezpur, Sonitpur 
 
Friday the 12th  Day of December , 2014. 
 
For the first party: - Mr. S.E. Alam (Sr. Advocate), 
                                 Mr. A. Bhuyan(Advocate), 
                                 Mr. I. H. Ansari (Advocate) 
                                  
For the Second party:-Smti Dulumoni Singha (Advocate). 
Date of Argument: - 29.11.2014 
Date of Final Order: -12.12.2014 
 

FINAL ORDER 
 

            1.Present  misc. case was registered upon an application filed by first party by 
invoking mandate of section 125 Cr. P.C. with a prayer for direction to the second 
party for payment of maintenance amount of Rs. 4000/-to her per month. 
              
           2.Claim of the first party as stated in her application ,in short is that on 
08.12.2004 she was married to second party as per Special Marriage Act before the 
Marriage Officer, Sonitpur. At the time of marriage the father of the first party gave 
some articles, furniture, ornaments of gold utensils as gift. After the marriage the 
first party lived with second party as husband and wife. Since after 2/3 months of 
her marriage, the second party started to insult and abuse the first party on every 
small pretext saying that had he married another girl he would have got money and 
property . First party was bearing all these tortures for the sake of her future. But 
the behaviour of the second party did not change. The second party often  after 
getting drunk used to inflict physical torture on the first party and used to ask her to 
bring cash from her parents house. But as the father of the first party could not fulfil 
the demands of the second party, the second party brutally inflicted physical torture 
on the first party and  drove her out of her matrimonial house . Finding no other way 
the first party had to take shelter in her father’s house. But the parents and relatives 
of the first party again came to keep her in her husband’s house . Thus several times 
the second party drove out the first party and first party again came back for the 
sake of her married life. The second party arranged a reception party after about 
two and a half years of their Special Marriage. Due to their conjugal life the first 
party became pregnant thrice but the second party aborted her every time saying 
that he did not want any baby so early. Due to abortion the first party became 
physically ill but the second party did not take her to any doctor. It is further stated 
that prior to the marriage of first party with the second party, the first party had  
relationship with one man and due to that relation the first party begot a son and a 
daughter. Her son stays with her parents and her daughter has been adopted by a 
couple soon after her birth. After the relation snapped with the said man, the first 
party was residing with her son in her parents house. After some days the first party 
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met the second party and the second party even after knowing everything about her 
past life agreed to marry the first party. But after marriage using her past life as a 
tool the second party used to torture the first party physically and mentally. As the 
second party is a journalist, he even wrote in news paper some concocted and 
defamatory news about the first party . On 01.10.2008 at about 10:00 p.m. the 
second party came home after having drunk and brutally assaulted the first party 
without any rhyme and reason and drove her out of her matrimonial house and 
threatened her to life if she comes back again. Then the first party had to take 
shelter in her parents house. After one month in the first week of  November , 2008 
the father and brother of the first party went to the house of second party but the 
second party threatened them and drove them out. The first party is in her parents 
house since October, 2008 till date . That the second party is a physically fit person 
and a journalist by occupation. Moreover he is a contractor and he has enough land 
and property. The monthly income of the second party is about 18,000/- to 20,000/- 
. The first party has no source of  income . Hence the first party has prayed for 
granting her a maintenance allowance of Rs. 4,000/- per month from the second 
party. 
                3.The second party contested the case by filing written statement wherein 
he has denied that the first party is a legally married wife of him.  He has stated that 
on 08.12.2004 the first party and her family members took him to the office of 
Marriage Officer by deceitful means and threatening, and forcefully took his 
signatures on some papers showing threatening to life. Prior to that day the first 
party and her family members told him that the first party has been already 
divorced by her former husband and they had no any relation   but after marriage 
the second party came to know that the first party has not been legally divorced by 
her former husband and still they maintain relationship. The second party has 
denied the allegation of torture in relation to demand levelled against him. The 
second party has denied the allegation of aborting pregnancy of the first party three 
times as the second party never had  any physical relation with the first party. The 
second party has denied the allegation that on 01.10.2008 at about 10:00 p.m. he  
came home after having drunk and brutally assaulted the first party without any 
rhyme and reason and drove her out of her matrimonial house and threatened her 
to life if she comes back again. The second party has stated that the first party likes 
to live in her own way and does not listen to anyone. First party came near the 
second party at her own will and when she came to know about his poor economic 
condition she left his house at her own will. The second party is ao orphan and he 
has no any landed property of his own. That he stays in a Government allotted 
house. That the first party is not a contractor and does not have an income of 
Rs.18,000/- to Rs.20,000/-. That the first party is employed in a P.C.O. and has a 
monthly income. And that as the first party at present stays with her former 
husband therefore she shall be maintained by her former husband. As first party is 
not a wife of the second party , hence he is not liable to mantain the first party. The 
second party prayed for dismissal of the case. 
                 4.The first party in support of her case examined four witnesses including 
herself. The second party examined two witnesses including himself.  
                 5.I have heard the argument of the learned counsels for both the parties. I 
have perused & considered materials on record. 
                 6.Upon hearing and on perusal of the record I have framed the following 
points for determination. 
POINTS FOR DETERMINATION: 
(i) Whether the first party is wife of the second party? 
(ii) Whether there is any just ground on the part of the first party to live separately 
from the second party ? 
(iii)Whether the second party having sufficient means neglected to maintain the first 
party ? 
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(iv)Whether the first party is entitled to relief as prayed for? 
DECISION,DISCUSSION AND REASONS FOR THE DECISION: 
Decision for point No. 1 
                7. PW1, Smti Purnima Borah has stated  in her petition as well as in her 
deposition before the court that she got married to the second party on 08.12.2004 
as per Special Marriage Act. Exhibit-1 is said marriage certificate exhibit-1(1) is the 
signature of second party and exhibit-1(2) is the signature of PW1 and exhibit-1(3) is 
the signature of the Marriage Officer. After the Court marriage there were reception 
parties in her father’s house as well as in her husband’s house, exhibit-2(1) to 
exhibit-2(10) are the photographs of their marriage party . PW1 has also produced 
the letters written by second party before their marriage and exhibited them as 
exhibit-3(1) to exhibit-3(4). PW1 has also stated that before the marriage with 
second party , at about fifteen years of age she was in  relationship with a man 
namely Pradip Bora and due to physical relationship with him she gave birth to a 
male child and a female child. The male child is with her, but the female child has 
been taken in adoption  by a person. PW1 stated that she had no any marital 
relationship with Pradip Borah. PW1 also stated that as she was not married to 
Pradip Bora, the question of getting divorced from him did not arise. 
              8.In cross examination PW1 stated that  before the marriage with second 
party, she went with  Pradip Bora and stayed with him as husband and wife for four 
years and due to which two children were born to them. The present age of the son 
is about fourteen years . PW1 left the house of Pradip Bora five years before the 
marriage with the second party. Her father and family members  gave Pradip Bora 
the recognition of a son in-law .  
              9.PW2, Bhobani Borah, father of the petitioner stated that PW1 got married 
to the second party on 08.12.2008  through Court registration and stayed with the 
second party as husband and wife. 
              10.In cross examination PW2 stated that PW1 has two children. The age of 
her daughter is about 11/12 years and the age of her son is fourteen years and the 
name of their father is Pradip Bora and he is still alive. He also stated that PW1 had 
lived happily with Pradip Bora for about 5/6 years. After that PW1 came back to his 
house along with her son and the daughter of PW1 had been given in adoption to 
someone. PW2 also stated that PW1 has not taken any divorce from Pradip Bora. He 
denied the suggestion that before marriage he stated the second party that his 
daughter has divorced Pradip Bora. 
               11.PW3, Smti Sadhana Bora stated that on 08.12.2004 the first party got 
married to the second party through Court Marriage and after marriage she went to 
stay with the second party. 
               12.In cross examination PW3 stated that the first party eloped with Pradip 
Bora who is her nephew and the first party has two children from the side of Pradip 
Bora. 
               13.DW1, Tarun Das who is  the second party deposed that he was 
introduced to the first party by one Chandra Biswas and after that he used to have 
conversation with the first party over phone. And one day the first party asked him 
whether he was married or not and he replied that he was unmarried. When he 
asked the first party whether she was married or not, she replied that she was 
unmarried. Then the first party gave him the proposal of marriage but he was not 
agree to it as he had no source of income and own house. DW1 used to visit the 
house of PW1. One day when he visited the house of PW1, he saw many people 
there and they compelled  him to put sindoor in PW1’s forehead. He had to put 
sindoor in PW1’s forehead and people took snap of him with PW1. After that one 
day PW1 asked him to come to the Sub-Registrar Office, Tezpur to become a witness 
as her father was suppose to sale a plot of land. When he came there they took his 
signature on a stamp paper and on some papers and after that  PW1 told him that 
they have got married to each other. 
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              14.In cross examination DW1 admitted that he has not written in the written 
statement that the first party asked him whether he was married or not and he 
replied that he was unmarried and when he asked the first party whether she was 
married or not, she replied that she was unmarried. He also admitted that he has 
not mentioned in the W.S. that one day when he visited the house of PW1, he saw 
many people there and they compelled  him to put sindoor in PW1’s forehead and 
he had to put sindoor in PW1’s forehead and everyone told that from then he has 
become the husband of   PW1. 
              15.DW2, Lakhi Das has deposed that after knowing from others that DW1 
has married PW1 he went to see them . DW2 came to know that PW1 had earlier 
got married to some other person. When DW2 asked DW1 why he had married 
PW1, DW1 replied that PW1 had been divorced by her former husband. 
 
             16.From evidences it is apparent that the first party and second party got 
married as per Special Marriage Act and exhibit-1 is the marriage certificate. Though 
DW1 has stated in his evidence that  before their marriage PW1 told him that she 
was unmarried and she gave proposal of marriage to him, but in W.S. he has written 
that prior to their marriage the first party and her family members told him that the 
first party has been already divorced by her former husband. In his evidence DW1 
has stated that one day PW1 asked him to come to the Sub-Registrar Office, Tezpur 
to become a witness saying that  her father was suppose to sale a plot of land. When 
he came there they took his signature on a stamp paper and on some papers and 
after that  PW1 told him that they have got married to each other. Whereas in W.S. 
DW1 has written that on 08.12.2004 the first party and her family members took 
him to the office of Marriage Officer by deceitful means and threatening, and 
forcefully took his signatures on some papers showing threatening to life. So, there 
is discrepancy in his statement in the W.S. and in his deposition before Court. DW1 
has stated in his evidence that he used to visit the house of PW1 and one day when 
he visited the house of PW1, he saw many people there and they compelled  him to 
put sindoor in PW1’s forehead and he had to put sindoor in PW1’s forehead and 
people took snap of him with PW1. But this fact has not been stated in the W.S. 
Therefore it is not established that PW1 concealed her marriage or relationship with 
some other person to get married with DW1 and PW1 got married to him by 
deceitful means. DW2 has also stated in his evidence that when he came to know 
that PW1 had earlier got married to some other person he asked DW1 why he had 
married PW1 and then  DW1 replied that PW1 had been divorced by her former 
husband which shows that DW1 had knowledge about the relationship of PW1 with 
Pradip Bora. Hence it is established that DW1 married PW1 as per Special marriage 
Act with full knowledge that PW1 had earlier relation with Pradip Bora. 
 
             17.The learned counsel on behalf of the second party argued that the first 
party has not been divorced by her former husband and hence her marriage with 
the second party is void and hence she is not a wife of the second party and 
therefore not entitled to get maintenance u/s 125 Cr.P.C. from the second party. 
              18.The learned counsel on behalf of the first party contended  that the first 
party was in living relationship with Pradip Bora, there was no any marriage 
between them, though they lived together and two children were born to them they 
never got married to each other and as there was no any marriage between them , 
hence the question of divorce does not arise. 
            19.The second party has taken the plea that first party is not a wife of him 
and his marriage with first party is void in subsistence of the earlier marriage of first 
party at the time of  their marriage .  
            20.PW1 in her petition as well as in her deposition before Court categorically 
stated that before the marriage with second party she was in living relationship with 
Pradip Bora for about four years and she has two children from him. PW1 has also 
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stated that no any marriage was solemnised between them. PW3 has also stated 
that PW1 eloped with Pradip Bora who is her nephew and the first party has two 
children from the side of Pradip Bora. 
            21. Second party has not adduced any evidence to prove that there was any 
valid marriage between PW1 and Pradip Bora. DW2 though stated that he came to 
know that PW1 had earlier got married to some other person, can not be considered 
as a sufficient evidence to prove that there was marriage between Pradip Bora and 
PW1.In Pyla Mutyalamma @ Satyavati Vs. Pyla Suri Demudu and anr.2011 12 SCC 
189 the Hon’ble Supreme Court held that proof and evidence of subsistence of an 
earlier marriage at the time of solemnizing the second marriage, has to be adduced 
by the husband taking the plea of subsistence of an earlier marriage and when a 
plea of subsisting marriage is raised by the Respondent-husband, it has to be 
satisfactorily proved by tendering evidence. 
             22. In the present case the second party has taken the plea that the marriage 
between first party and Pradip Bora was subsisting at the time of his marriage with 
first party and hence the second marriage of the first party in subsistence of her 
earlier marriage is null and void. But the second party failed to prove the earlier 
marriage of first party  by adducing evidence. 
             23. The learned counsel on behalf of the second party argued that the first 
party stayed with Pradip Bora as husband and wife for many years, their family 
members treated Pradip Bora as son in-law and they have two children, so there is a 
strong presumption of fact that there was valid marriage between PW1 and Pradip 
Bora. 
             24. In absence of any proof and evidence of earlier marriage of first party 
with Pradip bora , basing on a presumption a Criminal Court deciding a case under 
section 125 Cr.P.C. can not refuse to grant maintenance  otherwise if first party is 
entitled to maintenance. 
            25. It is a settled Law that a Criminal Court can not go into the details with 
respect to the validity of marriage between the parties , the proceedings u/s 125 
Cr.P.C. are of a summary nature, and are not intended to determine fully and finally 
status and personal rights of parties and question of marriage need not be decided 
like a matrimonial Court. 

           26. In the case of Sethu Rathinam v. Barbara (1970) 1 SCWR 589  the Hon’ble 
Supreme Court held that if there was affirmative evidence on the aforesaid points, 
the Magistrate would not enter into complicated questions of law as to the validity 
of the marriage according to the sacrament element or personal law and the like, 
which are questions for determination by the civil court. If the evidence led in a 
proceeding u/s 125 Code of Criminal Procedure raises a presumption that the 
applicant was the wife of the Respondent, it would be sufficient for the Magistrate 
to pass an order granting maintenance under the proceeding. But if the husband 
wishes to impeach the validity of the marriage, he will have to bring a declaratory 
suit in the civil court where the whole questions may be gone into wherein he can 
contend that the marriage was not a valid marriage or was a fraud or coercion 
practiced upon him.  

              27. In case of Rajathi v. C. Ganesan MANU/SC/0412/1999 : AIR 1999 SC 2374 
the Hon’ble Supreme Court  held that in a case u/s 125 Code of Criminal Procedure, 
the Magistrate has to take prima facie view of the matter and it is not necessary for 
the Magistrate to go into matrimonial disparity between the parties in detail in 
order to deny maintenance to the claimant wife. Section 125, Code of Criminal 
Procedure proceeds on de facto marriage and not marriage de jure. Thus, validity of 
the marriage will not be a ground for refusal of maintenance if other requirements 
of Section 125 Code of Criminal Procedure are fulfilled. 
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           28. From the evidences available on record it is established that the first party 
is a wife of the second party and the second party failed to prove that his marriage 
with first party was void. 

            29.In view of the above I am of the considered opinion that the first party is 
wife of the second party. 
DECISION FOR POINT NO. 2 
             30. PW1 deposed that at the time of her marriage her father gave her 
sufficient furniture and ornaments which were taken to the house of second party. 
Since after 2/3 months of the marriage the second party started insulting her 
regarding the  articles given to her in her marriage . When PW1 got sick the second 
party told her to ask her brother in-law for her treatment. The second party 
demanded money from her parents’ house and for not being able to fulfil his 
demand the second party used to assault PW1 under the influence of liquor. But in 
cross examination PW1 has admitted that exhibit-“Ka” is a part of her diary in which 
she had written that the second party did not smoke or take liquor. On perusal of 
exhibit-“ka” it reveals that the same was written before their marriage. PW1 has 
stated that  before the marriage the second party had full knowledge about her past 
life and the name of her son is Pinku. Due to cohabitation with the second party 
PW1 became pregnant thrice, the second party terminated her pregnancy each time 
saying that he did not want any child. The second party took her to doctor, exhibit-
4(1) and 4(2) are medical prescriptions. Due to such frequent abortions PW1 
became sick and whenever she used to tell about her sickness the second party used 
to neglect it. Thus the second party started torture on her. On 01.10.2008 finding no 
other way PW1 had to come back to her father’s house. After that in the month of 
November her father and brother went to the house of  second party to settle the 
matter amicably, but the second party abused them and drove them out. Since then 
the first party has been taking shelter in her father’s house.  
            31. Corroborating the evidence of PW1, PW2 Bhabani Borah, the father of 
PW1 stated in his evidence that since after 3/4 months of the marriage PW1 and 
second party started quarrelling . Second party demanded Rs. 20,000/-/ Rs. 30,000/- 
from PW1 and therefore PW1 asked him money. But as he could not give money the 
second party used to assault PW1. PW2 stated that several times the second party 
drove PW1 out of her matrimonial house. On 01.10.2010 the second party assaulted 
PW1 and drove her out of her matrimonial house . After two weeks of that he went 
to the house of the second party, but the second party refused to keep PW1 and 
abused him. Since then PW1 has been residing in his house. 
              32. Evidence of PW1 is also supported by PW3, Sadhana Borah who deposed 
that since after marriage PW1 and second party started quarrelling and after four 
years of their marriage PW1 finally came to live in her parents’ house. PW3 stated 
that the second party aborted the pregnancy of PW1  2/3 times. Second party used 
to assault PW1 asking  money and drove her out which she came to know from 
PW1. At present PW1 is residing in her parents house. 
  
            33.DW1(Second party) stated in his evidence that PW1 got married to him by 
misrepresenting herself as unmarried. But after their marriage one day Pradip Bora 
came to his house in search of PW1 and told him that PW1 is his legally married wife 
and they have a son . Pradip Bora told him that PW1 has cheated both DW1 and 
him. On being asked PW1 admitted it and told him that she has divorced Pradip Bora 
but she could not show any document pertaining to divorce. DW1 stated that PW1 
always used to quarrel with him and there was never any husband and wife 
relationship between him and PW1. After some time he came to know that PW1 had 
a daughter also. PW1 was working in a P.C.O. and when he asked her to leave the 
job of P.C.O., PW1 started quarrelling with DW1 and her family members also 
threatened him due to which he filed a case against PW1 and her family members. 
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Police arrested them and told him to stay away from PW1 and that is why he stayed 
away from PW1. DW1 has denied the allegations that under the influence of liquor 
he used to assault PW1. DW1 has stated that he never use to have any kind 
intoxicating substance. DW1 has denied the allegation that he terminated pregnancy 
of PW1 thrice and has stated that he never had any physical relationship with PW1. 
 
              34. In his W.S., DW1 has stated that before their marriage he was told that 
PW1 was divorced by her former husband which shows that before their marriage 
he had knowledge about the relationship of PW1 with some other person. But in his 
evidence before Court he has stated a different version . He has stated that PW1 
told him that she was unmarried and after the marriage he came to know about her 
earlier marriage when Pradip Bora came to his house and told him about it. In his 
W.S. he has not stated that after their marriage one day Pradip Bora came to his 
house in search of PW1 and told him that PW1 is his legally married wife and they 
have a son and Pradip Bora told him that PW1 has cheated both DW1 and him. This 
fact is not proved by adducing any evidence. DW2 though stated in his evidence that 
one day he saw the former husband of PW1 coming to DW1’s house, it is not 
sufficient to prove the fact as it does not tally with the W.S. 
            35. DW1 has stated that PW1 was working in a P.C.O. and when he asked her 
to leave the job of P.C.O., PW1 started quarrelling with DW1 and her family 
members also threatened him due to which he filed a case against PW1 and her 
family members. Police arrested them and told him to stay away from PW1 and that 
is why he stayed away from PW1. But DW1 has not produced any document relating 
to the  case filed against first party and her family members. This fact is also not 
supported by DW2. 
 
              36. The first party, PW1 categorically stated in her evidence that the second 
party used to inflict mental and physical torture on her in demand of money. In this 
regard PW2 and PW3 have corroborated PW1. PW1 also stated that the second 
party caused her abortion thrice due to which she became sick and whenever she 
used to tell the second party about it he never used to pay attention to it. PW3 has 
corroborated this fact. PW1 stated that on 01.10.2008 finding no other way she  had 
to come back to her father’s house and after that in the month of November her 
father and brother went to the house of  second party to settle the matter amicably, 
but the second party abused them and drove them out. Since then the firsty party 
has been taking shelter in her father’s house. PW2 has corroborated this fact and 
has stated that   when he went to the house of second party, the second party 
refused to keep PW1 and abused him. DW1 himself has admitted that as per the 
advice of police he stayed away from the first party. 
 
           37. In view of the above discussion I am of the considered opinion that the 
first party is able to prove that she was tortured physically and mentally in demand 
of dowry due to which she had to leave her matrimonial house and had to take 
shelter in her father’s house. Moreover the second party refused to keep her back 
which is a just ground on the part of the first party to live separately from the 
second party . 
 
            38.Hence this point is decided in favour of the first party. 
Decision for point No.3 
            39.The first party has stated that the second party is a journalist and he has 
landed property at Morabhorali, Balichapari and Dorbial village.She has also stated 
that the second party is a contractor and his income is about rupees eighteen to 
twenty thousand per month. The first party has stated that she has no any income 
of her own . Before she used to work in a P.C.O., but the second party compelled her 
to leave that job by threatening her. At present she is taking shelter in her father’s 
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house.To prove that the second party is a journalist the first party examined PW4, 
Sri Pawan Kumar Nath, Senior Asstt. D.I.P.R.O. who deposed that Exhibit-A is a letter 
issued from their office and as per exhibit-A(PW) the name of second party has been 
entered as a journalist since 07.01.2005. In cross examination PW4 stated that in 
their office only the name of the second party has been entered but he has not been 
given recognized card from their office. He stated that they have no any knowledge 
what the second party use to do. 
              40. The second party has denied that he is a journalist . He has denied that 
he is a contractor and he has any landed property. He has stated that he stays in a 
Govt. allotted house and has no any source of income . The second party has 
produced a  BPL certificate issued by a Fair Price Shop which has been exhibited as 
exhibit-A(DW). But the issuing authority has not been examined by the second party 
to prove the same. 
             41. The first party has no source of income. The first party clearly stated in 
her petition and deposition that the second party does not maintain her. In his 
deposition the second party has also admitted that as per the advice of police he has 
been staying away from the first party. 
             42.Hence this point is decided in favour of the first party. 
DECISION FOR POINT NO.4 
             43. In view of the decision of point No.1, 2and 3 the first party is entitled to 
get maintenance from the second party. 
             44. Regarding the quantum  there is no clear proof of actual income of the 
second party, therefore in my view, an amount of Rs.2,000/-( Rupees Two 
Thousand)only per month to the first party will be reasonable amount of 
maintenance . 
 

ORDER 
In result the petition filed by the first party is allowed on contest granting an amount 
of Rs.2,000/-( Rupees Two Thousand)only per month from the date of filing the 
petition. 
Free copy of the Judgment be furnished to the petitioner free of cost. 
 
 
Given under my hand and seal of this Court on this 12th day of December, 2014 at 
Tezpur. 
 
 
 

 
Bijaya Khakhlary 

JMFC,Tezpur, Sonitpur 
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APPENDIX 
 
 
 
FIRST PARTY WITNESSES: 
PW1—Smti Purnima Borah 
PW2—Sri Bhobani Borah 
PW3—Smti Sadhanna Borah 
 
EXHIBITS OF FIRST PARTY 
Ext.1.......marriage certificate 
Ext.2(1) to 2(10).......photographs 
Ext.3(1) to3(4) ........letters 
Ext.4(1) & 4(2)...........medical prescriptions 
Ext.A(PW).........certicate issued by District Informatics Centre. 
 
SECOND PARTY WITNESSES: 
DW1—Sri Tarun Das 
DW2—Sri Lakhi Das 
 
EXHIBITS OF SECOND PARTY: 
Ext. “Ka”......a part of diary . 
Ext. A(DW)......BPL certificate . 
 

Bijaya Khakhlary 
JMFC, TEZPUR, SONITPUR 

 
 
 

 

 

 
 
 
 
 
 

 


